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Learned counsel for the appellants submits that in view
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h:?) of the judgment of the three-Judge Bench of this Court dated

14.01.2020 in Civil Appeal No. 1567 of 2017, the Government



CA No. 7295/2012

of Haryana, General Administration Department, has issued a
notification dated 25.03.2022 extending benefit of reservation
in promotion to the persons with benchmark disabilities
including the members of the respondent’s Association. In view
of the above, it is urged that this appeal has now rendered
infructuous.

Accordingly, by the consent of the parties, this appeal
stands disposed of as infructuous.

Court fee be refunded as per rules.
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